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In The Central Administrative Tribunal
Jaipur Bench, Jaipur
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25.01.2001 Mr. P.U.Jati, ~ounsel for the spplicant,
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Mr. Hemznt Gupta, Praoxy counsgel b0 Mr. M.Pafia,

for the respondents,

The learned counsel for the urpllwpnr submits that

he hae challenged the ordsr datsd Jlbt Decemhear, 1996

pssged by the Superintendent of Past Offices, Jzipur
City Divisisn, Jaipur (Ann.Al) hnt the%eafter the appesl
of the zppliceznt was decided Ly the D%partment end =n 2
representation in thig regérc o theEPrsta] Poard, an
order was passed Ly the Member (Perso$ne]) ~f the Bcard
medifying the penzlty. He submits thét in view of the

latest ~rder: passed Ly the concerned suthrrities 2nd

communicated o him, he wonld likei to take sepsrste
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o gction by filing s fresh $A. Conseauently, he seels
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permizsicn to withdraw th: present OAﬁil’ “L_\»ﬂ+—%t et
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Z. Conzidered. The present OR iz, rhﬁxefuxe, vrdered
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R t> Le withdrawn with liberty &2 prayedhfﬁ1.
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